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17.13 hrs.

(CALLING ATTENTION TO MATTER 
OB' {URGENT PUBLIC IMPOR-

TANCE

R e p o r t e d  e x p l o s i o n  i n  t h e  T h e r m a l  
P o w e r  P l a n t  a t  U k a i  i n  G u j a r a t

SHRI VAYALAR RAVI (Chirayin- 
kil). Sir, I call the attention of the 
Minister of Energy to the following 
matter o f urgent public importance 

.and I request that he may make a 
statement thereon:

“Reported explosion in the ther-
mal power plant at Ukai in Gujarat 
and the damage caused by it.” 
THE MINISTER OF ENERGY 

(SHRI P. RAMACHANDRAN): The
Ukai Thermal Power Plant is under 
the control of the Gujarat Electricity 
Board. This Board operates under 
the administrative control o f the 
'Government of Gujarat.

There are two units each of 120 
MW under operation at Ukai. Each 
turbine is fed with steam from its 
own unit boiler. The first unit was 
commissioned in March 1976 and the 
second in June 1976. Another unit 
of 210 MW is under erection.

As per information received from 
<Jujarat Electricity Board, there was 
an explosion at about 2.40 P.M. on 
15th December, 1977 in an over-head 
*c6al bunker on the top of boiler No. 
1 at Ukai Thermal Power Station.
There was, however, no damage to 
the plant but two employees received 
minor injuries. The plant is working 
normally. The matter is being in-
vestigated by the State Police.

SHRI VAYALAR RAVI: This 
kind of explosions and accidents have 
become a routine affair, have become 
the order of the day, now a days. 
This is not an isolated incident. In 
the last two months, this Parliament, 
on many occasions, has discussed such 
"happenings, such kinds of explosions, 
in different parts of the country. 
There is a suspicion that these may 
be due to sabotage by certain ele-
ments—I can call them 'anti-national 
•elements’ .

What is happening then? What is 
the Government doing? The Govern-
ment have been taking these matters 
very lightly. They have made some 
statements on the Floor of this House, 
or the Home Minister has gone over 
the All India Radio and said that 
these happenings would put a reverse 
gear to the democratic process in 
this country. That is what is happen-
ing, nothing more. This a very seri-
ous matter concerning the whole na-
tion and the people of the country. 
The safety of the people travelling by 
trains and people working in all In-
dia Radio and these Plants is threat-
ened today. The Home Minister stated 
yesterday that they have not been 
able to find any clue to these hap-
penings or locate who is after these 
happenings.

A few days ago, I had the oppor-
tunity to raise a calling attention mo-
tion regarding the explosion which 
took place at the heavy water plant 
in Baroda. The Prime Minister, as 
usual, had assured the House. that 
he was looking into the matter, Wtih 
your permission, Madam, I would like 
to quote from the Hindu, a very res-
ponsible newspaper. It has revealed 
certain startling facts. It say:

“It puzzles even experts because 
of the various things that happened 
immediately after the explosion. 
Fire broke out early in the night 
and there was immediately a failure 
in the telephone exchange. Many 
extension lines snapped making it 
difficult to get outside assistance. 
When the Atomic Energy Commis-
sion in Bombay was informed, :t is 
stated, a security man gave the first 
information that there was a fire in 
the plant” .

The report further states:

“Apart from the startling failure 
of the telephone exchange, which 
works round the clock, the fire was 
noticed by one of the technicians
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who went to check am equipment. 
Normally, a round-the-clock check 
is maintained by two persons to see 
ihat the various equipment in the 
plant function properly. CXi this 
occasion, however, these two per-
sons were reported to be not seen at 
their posts.”

This is the report of a very respon-
sible newspapers and the hon. Prime 
Minister made a statement that fce was 
looking into it. In this case, even the 
telephone exchange lines were cut; the 
persons required to be at their duty 
were not in their post. The entire in-
cident suggests that there are certain 
elements which are bent to put a re-
verse gear and push-back to the nor- 
mal functioning of such plants. It 
would take many years now to be 
able to get results from this plant.

I feel that this Government is not 
taking this House into confidence and 
they are making an impression to the 
country and to the people that every-
thing is all right, but the fact is that 
they are taking these very serious 
matters very lightly.

Now, with regard to the blast at 
thermal plant in Ukai, the Minister 
made a statement, but he had not the 
courtesy to say what the Collector 
has stated in this connection. Accord-
ing to the newspaper report, the Col-
lector did not rule out the possibility 
of sabotage behind the blast.

Such explosions have become the 
order of the day, in railways, power 
plants and other places.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I am only saying, let him
better confine his observations to the 
Energy Ministry because there is none 
to reply if he touches other Ministries.

SHRI VAYALAR RAVI: It looks 
that he is so responsible nowadays. He 
is unnecessarily taking up the brief o f  
the Janata Party all the time.

MR. CHAIRMAN: We are already 
short of time.

SHRI VAYALAR RAVI: I would like 
to ask a question to the hon. Minister*

What are the concrete steps you are* 
taking to protect the different power 
stations in the country in order to pre-
vent. recurrence of such things?

Further, how is that the CID is enquir-
ing into it. There is a report and you 
also said that. Will you take this up 
yourself—this is a very serious matter 
and also a technical matter—instead’ 
of leaving it to the local CID and en-
trust this matter to the Cenral Bureau 
of Invesigation?

These two point—will you please
clarify?

SHRI P. RAMACHANDRAN: The
hon. Member made a number of sug-
gestions. With regard to the lost part 
of his question, the State Government 
has taken every step to inquire into 
the matter not only through their CID 
but also they have taken assistance of 
forsenic experts and other people re-
quired because the detonators which 
were found probably should have caus-
ed the explosion. That is the informa-
tion that we received. But before the 
investigation is completed and a report 
is received, we cannot categorically say 
whether it was due to sabotage or any 
other reason-----

SHRI VAYALAR RAVI: Why can-
not you entrust it to CBI?

SHRI P. RAMACHANDRAN: After
all the State Government is also tak-
ing steps to get it investigated in the 
best possible manner. It is only when 
the State Government comes with a 
report and if necessary, the Central 
Government plso will stop in.

SHRI VA\’ALAR RAVI: What is
the protection to our plants?

SHRI P. RAMACHANDRAN: After
the various incidents that have taken 
place in various parts of the country, 
the Home Ministry has drawn, the at-
tention o l the various Ministries wh0*



are handling these power stations and 
other things and the Power Ministry 
has given a sort of instructions or 
guidelines to the various State Electri-
city Boards to observe certain norms 
for taking security steps and those 
guidelines are being put into practice 
in the various Electricity Boards.

MR. CHAIRMAN: Mr. Vasant Sathe. 
Please try to be brief.

SHRI VASANT SATHE (Akola): Ab-
solutely brief.

In view of the fact that there is a 
serious damage to the whole country’s 

■ vital links and installations, a situa-
tion of total break-down, of law and 
order and vital installations may be 
created because if you see the chain of 
events, you will find that it is not a 
coincidence but such explosions are 
taking place in railways, in vital ins-
tallations like atomic plants and in 
power plants. It is not taking place in 
anv other ordinary factory or pri-
vate buildings—mind you—

But they are happening in govern-
ment installations. Kindly see the most 
surprising part. Why I say that the 
government of India appears to be 
taking these things lightly is that you 
will yourself be surprised if you see 
‘ihe newspaper report which says:

"Prima facie one live detonator 
and a dozen dead detonators and 
some wires were recovered from the 
conveyor belt” .

You have mislead in your statement 
itself. You do not know. You say that 
the explosion was in the coal bunker.
It is not in the bunker. It is in the 
conveyor belt. It further says:

“ . . . .  recovered from the conveyor 
belt by the security staff at the 
plant” .

Further the detonator exploded after 
it had reached, because the theory ap-
pears to be that this detonator was in 
the bunker. So, the damage was not 
done to the plant. It could have explo-
ded there. The fact is:

‘‘Had the detonator exploded after 
U had reached the boiler, it would 
have been a major disaster'*.
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and the report says:
“ The detonator appears to have 

been planted on the belt along with 
the coal only after it emerged from
the crusher___

because otherwise the detonator it-
self might have been crushed causing a 
bigger blast. So, it is obvious that it 
was not with the coal when it came 
out of the crusher.* It did not reach 
the boiler. Fortunately it got detected 
on the conveyor belt where it was 
planted. Please see the seriousness 
Threfore my question is this. Are you 
at the Government of India level, 
along with the Home Ministry, taking 
cognisance of the magnitude of the 
seriousness of this sabotage? It is 
prima facie a case of sabotage and it 
cannot be anything else. You say that 
the State Government is investigating. 
You say that the Police will find out 
and then let us kuow. Can you tell 
me a single case till today where the 
authorities have been able to detect 
even one single case of sabotage, to 
find the links etc? Therefore, I would 
urge upon the Energy Minister not it 
dismiss what we say by statements 
like these. I would like to know 
from him as to what are the measures 
which are being taken by him in 
consultation with the Home Ministry 
and his own staff to ensure that the 
power plants of the country are pro-
tected. This is what I want to 
know.

SHRI P. RAMACHANDRAN: As I
explained earlier, all steps are being 
taken after these incidents have taken 
place, in fact, now the security mea-
sures have been tightened in various 
power plants in the country. These po-
wer plants are segregated from the 
other parts of the power stations and 
nobody can enter the power stations 
without properly being checked. That 
is one of the steps which we have 
taken. Another is with regard to the 
investigation. The hon. Minister was 
explaining about the detonator which 
was found there. He must be knowing 
that the coal comes in wagons and 
they are put in the conveyor belt. 
First, it is being crushed. Then it 
goes to the bunker. Then it
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goes to the boiler to generate steam. 
Regarding the first detonator, if it had 
exploded, it would have been some-
thing else. Unless these are properly 
investigated and some truth is found, 
there* is no point in our saying that 
there was sabotage.

SHRI VASANT SATHE: Do you
know the method? From the crush-
er via the conveyor belt, it goes to 
the boiler and not first to the convey-
or belt. It could not have been in 
the crusher. Otherwise it would have 
exploted there. How would it come 
automatically on the conveyor belt?

SHRI P. RAMACHANDRAN: First 
it has to go to the crusher and then it 
goes to the bunker where it is pulver-
ised. A ll these processes are there. 
This detonator was found there. Any-
way, unless the police gives a correct 
report we will not be able to come to 
any kind of conclusion and it would 
be uncharitable for us to come to any 
sort of conclusion unless we have got 
detailed report about it.

SHRI JYOTIRMOY BOSU: I is a 
very important power project. This 
is basically a hydro electric project. 
But, because the water level does not 
remain a constant factor, they had to 
put up this thermal power project 
Ukai Stage I project, I am told, was 
completed with 110 M.W. Capacity. In 
the meantime, advantage was taken 
by the foreign firm, the Associated 
Electricals. They are extracting m o-
ney as fast as they can in taking ad-
vantage of our technical backward-
ness for which, of course, Mr. Sathe’s 
party owe an explanation to this 
House.

SHRI VASANT SATHE: Madam,
why should a Congress Party be at-
tacked in the House

SHRi JYOTIRMQY BOSU; Madam, 
let me ask you what is a detonator? 
A  detonator is a narrower and smaller 
thing in d im eter  and if you open 
up the grenade and release the lever, 
release the spring and take out the 
detonator*—it is a small thing—it be-
gins to blast. A  live, and ,dea4 deto-
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nator is found. We are very happy to 
hear that the ,workers took the initia-
tive and they had foujod out some 
of the detonators. If anybody put the 
blame on any worker, his mouth can_ 
be shut out on the argument because 
only if the one. is carried in a 
conveyor and if it enter the crater of 
the boiler, then it becomes disastrous. 
The boiler would have been consider-
a b ly  damaged and 110 mw power 
house would have been out of commis-
sion for some time. That means ad-
ding fuel to the fire— power crisis. We 
are trying to understand that the coal 
passes trough the crusher and if the 
detonator had passed through the 
crusher, then the detonator would 
have exploded instantly. You require 
only a ten pound precious strike—not 
more than that. The crusher’s pres-
sure can be a few thousand pounds. 
Therefore, if the detonator has passed 
through the crusher, that would have 
exploded and the crusher would have 
been damaged beyond repair that is 
taking place. Therefore, this detona-
tor has been put after the coal which 
got crushed came out of it and was 
put on the conveyor belt.

Madam, you might remember, that 
some time ago, we lost an hon. Mem-
ber of the other House in the Railway 
accident. I have been told-this is 
subject to confirmation or denial or 
correction-that a very important per-
son who had been very close to Mrs. 
Indira Gandhi, one Mr. Kapur—I am 
told-had a hand in this matter. Let 
the Home Minister deny if it is not 
true. 1

SHRI VAYALAR RAVI: Madam, I 
rise on a point of order.

MR. CHAIRMAN: What is you r
point of order?

S H R I V A Y A L A R  R A V I :  My point 
of order is this. T h e  hon. M em ber 
made an accusation against S h ri-
mati Gandhi. He is making an al-
legation that somebody had his hand.

He has made a very serious allega-
tion against the person who is not pre-
sent an<J who cannot defend himself 
against this allegation He cannot



make such an allegation. Madam, it 
is very unfair.

MR. CHAIRMAN: Have you finished 
with; your point order?

SHRI VAYALAR RAVI: Can any- 
body make such an ellegation with-
out any evidence or proper record? 
Is he ready to take up the responsi-
bility to prove it? That is my point 
o f  order.

MR. CHAIRMAN: Now my opinion 
is that it is not right to make allega-
tions of a serious nature on the floor 
of the House unless and until one has 
in his absolute possession foolproof 
evidence that the charge is correct. 
If one has only a suspicion and some 
vague evidence, then that should be 
passed on to the Minister outside this 
House. I request the hon. Member, 
Shri Bosu not to refer to any person 
by name or make any such serious al-
legation because the tradition of this 
House has been that the people who 
cannot answer the charts are not to 
he mentioned and charges of serious 
nature are not to be made against 
them on the floor of this House.

SHRI JYOTIRMOY BOSU: Madam, 
I suppose, if I may say so, you do not 
quite apply your mind the why you 
usually do.

MR. CHAIRMAN: Will you please 
drop this point and then proceed with 
the rest of what you have got to say?

SHRI JYOTIRMOY BOSU: Madam, 
It is a very serious matter.

MR. CHAIRMAN: Then you pass 
it on to the Minister outside.

SHRI JYOTIRMOY BOSU: I have 
not said anything incorrectly. Let the 
Home Minister contradict that or 
confirm it.

SHRI VAYALAR RAVI: You can go 
and tell that outside this House—not 
here. Madam# this gentleman goes on 
making such wild allegations like this.

SHRI R. VENKATARAMAN (Mad-
ras South): Rule 353 o f the Rules of 
Procedure makes it clear that no alle-
gations of a defamatory or incrimina-
tory nature shall be made by a Mem-
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ber against any person unless the 
Member has given previous intimation 
to the Speaker and also to the Minister 
concerned so that the Minister may be 
able to make an investigation into the 
matter for the purpose of reply, pro-
vided that the Speaker may at any 
time prohibit any Member from making 
any such allegation if he is of the opi-
nion that such allegation is derogatory 
to the dignity of tlie House and no 
public interest is served.

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): You have been making allega-
tions like anything.

SHRI R- VENKATARAMAN: You
should have then, taken recourse to 
this rule. Under rule 353 you cannot 
make any allegations of this character 
against any person unless he has given 
intimation to the Speaker, if it is a 
matter in which the Minister is involv-
ed, he should inform the Minister so 
that he may reply. Making wild 
charges of this kind against any per-
son is contrary to the rules of proce-
dure and it is clearly out of order.

tT WTrt f  I s n w t  TOT

frt |
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MlcLT % «fK % ^
HIh  4*41 Md <N ^ ?
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Therefore, I request Shri Bosu to 
proceed with the rest of his points and 
say whatever he has to say and ask 
his questions.

SHRI JYOTIRMOY BOSU: All that 
I said was that there were numerous 
cases of sabotage and the intention as 
we see it is primarily to discredit the 
Janata Party at the Centre and ether 
Congress-opposed governments in ihe 
States..........

SHRI VAYALAR RAVI: He cannot 
go on like this. He is the tail of the 
Janata Party and he is repeating, he is 
making allegations against the Cong-
ress P arty .. . .

MR. CHAIRMAN: Please sit down.
He has not named any person.

SHRI VAYALAR RAVI: He cannot 
make allegations like this.

MR. CHAIRMAN: Please sit down.
He is within his rights to make such 
statements as he thinks are correct and 
if that goes against the Congress Gov-
ernment or any other government, it 
cannot be helped. He should not make 
statements against individuals.
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SHRI JYOTIRMOY BOSU: I am 
very sorry to see here that my hon. 
friends on my right have called the 
members of the Janata Party as qua-
drupeds and they have called me as 
tail. Which variety of creature’s tail? 
This is also very unparliamentary.

SHRI HITENDRA DESAI (Godhra): 
Let the discussion be relevant.

SHRI JYOTIRMOY BOSU: I repeat 
that the derailments and other cases of 
sabotage that we come to know of, that 
we hear and that we are experiencing 
are being engineered by a particular 
set of political people who are out to 
discredit the Janata Party at the Centre 
and certain State Governments. There 
is no question about it. The other day 
an important “ leaderess” .......

MR. CHAIRMAN: Please be brief
and put your question.

SHRI JYOTIRMOY BOSU: There 
was a talk about fishplates. I 
konw the person who said that the fish-
plates are found to be broken has never 
seen what a fishplate looks Uke. I can 
assure you that. Now the talk of 
Anand Marg is coming. Anand Marg 
has been made a scapegoat. I am 
saying it on my own responsibility 
that Anand Marg had been continuous-
ly financed by Mrs. Indira Gandhi and 
her party. I have got documentary 
evidence to prove it. Therefore, it is 
no use making a scapegoat of it. Mr. 
Ramachandran is a sober, cool person. 
He is representing the government as 
far as replying to the calling attention 
motion is ' concerned. I would earnest-
ly request you to give up this ‘forget 
and forgive’ attitude and this Jain 
muni attitude. If you do not strike at 
the root of it, it will be too late. Strike 
at the root of it and all these things 
will be over. Thank you, no question.

MR. CHAIRMAN: No reply is called 
for.

SHRI HITENDRA DESAI: I am re-
ally sorry certain extraneous matters 
have been brought into this very im-
portant matter. Ukai project is a 
major multipurpose project in Gujarat, 
next only to Narmada. It provides
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irrigation facilities and gives power 
also. Therefore, anything wrong in 
that plant or even any suspicion of 
sabotage should be considered as very 
serious so far as Gujarat is concerned. 
From the Ahmedabad edtion of the 
Times of India, I have got certain in-
formation which we do not find in the 
Delhi papers. It has been said there:

“ Two days ago the district autho-
rities issued an order prohibiting the 
assembly of more than four people 
within a radius of 100 metres around 
the Ukai power project on December 
26th. The order had been issued be-
cause of the apprehension of stag-
ing of violent demonstration by 700 
workers of an, engineering company 
who were engaged in constructing a 
new thermal power station in the 
project.”

The workers were demanding the rein-
statement of 123 of their fellow workers 
who were retrenched by the employers.

The paper goes on to add that Shri 
T M. Patel, Home Inspector said that 
the police suspected the hand of some 
of the retrenched labourers, behind the 
explosion.

I am not suggesting that workers had 
a hand; but this is the story of the 
people who are conducting the investi-
gation in Gujarat. I am sorry to find 
that almost without any basis, allega-
tions are being made against the Cong-
resss Party. There were, in November,
4 rail accidents, of which 2 have been 
proved to be cases of sabotage, 2 of 
suspected sabotage. And there was an 
accident in the gas turbine plant on 
20-11-1977 in U.P. Then came the fire 
in Akashvani on 25-11-1977, and then 
the explosion in the heavy water plant 
on 3-12-1977; and now we have this 
Ukai explosion. Ukai explosion occurs 
in a State known for its law-abiding 
nature and for its law and order situa-
tion. It was alleged that behind this 
sabotage, some men of the ex-Prrne 
Minister were there. It makes us very 

That allegation is without any 
foundation whatsoever. In fact, this 
Question was raised in the Consultative
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Committee only yesterday; and I am 
glad to say that the Home Minister em-
phatically denied that any person or 
groups of persons have been responsi-
ble for this. The Home Minister cate-
gorically stated in clear terms that 
Government has absolutely no evidence- 
whatsoever to come to any conclusions, 
even with regard to any groups of per-
sons or groups engaged m violence. If, 
in spite f that, some allegations are 
made here, it is very unfortunate. So 
far as the Congress Party is concerned, 
all know that we are wedded to demo-
cracy; and any person who has some 
amount of patriotism in his heart will 
denounce any such sabotage very clear-- 
ly. As far as our party is concerned, 
if Government comes forth with any 
suggestion, we are prepared to coope-
rate with them. The Minister should 
say what he has to say about these 
allegations of sabotage against some 
persons, or parties, and whether there 
is any evidence for it, and whether he 
has taken precautions to see that the 
vital installations, including the one at 
Ukai are properly guarded.

SHRI P. RAMACHANDRAN: All pre-
cautions are taken in various power 
plants, for their protection. With, 
regard to the question of sabotage or 
otherwise, I have explained already 
that unless the police investigation is 
over and the report is received, I will 
not be able to give a categorical reply, 
saying that there is either sabotage, or 
that it is not there, i.e. unless we are in 
possession of all details. (Interrup-
tions) In fact in Ukai, they have taken 
all precautions already. The power 
plant is now very safe; and there is no- 
cause for anxiety. I can assure the 
hon. Members that all precautions are* 
being taken.

SHRI HITENDRA DESAI: Have you 
got the slightest suspicion against any 
group of persons in the matter of vio-
lence?

SHRI P. RAMACHANDRAN: It is 
likely, because of the way the detona-
tor was found. I would not say that it 
is from the workers; but there is some'
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'labour unrest in that area, as the hon* 
Member knows. But I would not 
blame any group of people or the 
workers. I am not interested in find-
ing fault with workers. Sabotage 
might have been from other people also; 
not only from workers. Unless the 
police investigation is over, I will not 
be able to say anything.

17.58 hrs.

CONTEMPT OF THE HOUSE

MR. CHAIRMAN: As the House is 
aware, one persoi}, who has given his 
name as Shri Bhagwan Bux TSingh, who 
is a Lecturer in Modern Vocational 
Inter College, Lucknow, shouted some 
slogans from the ^Visitors’ Gallery at 
about 12.40 P .M  today. He was imme-
diately removed from the Gallery by 
the Watch and Ward Staff and interro-
gated.

In a written statement, he has ex-
pressed his regret for his behaviour 
and for shouting slogans from the 

'Visitors’ Gallery and requested that he 
might be excused for his action.

If the House agrees, his regret may 
be accepted and he may be let off with 
a warning.

HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the House has 
accepted it.

17.52 hrs.
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